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 ‘eplied  to.  I  must  assure  the  House,

 through  you,  that  this  Government

 has  gone  all-out  to  help  the  farmers

 and  to  ensure  q  better  price  for  them.

 All  the  schemes  of  the  rural  develop-

 ment  of  the  Rural  Reconstruction  Min-

 istry  are  to  help  the  agricultural  pro-
 duction.  Providing  incentives  for  the

 higher  production  is  aimed  at  the

 welfare  of  these  farmers.  I  hope  the

 farmers  will  realise  that  this  govern-
 ment  in  spite  of  various  difficulties

 and  constraints  has  gone  out  of  the

 way  to  look  to  the  condition  of  the
 farmers  and  to  give  them  better  price
 and  better  incentives  and  a  very  high
 rate  of  subsidy  in  the  matter  of  fer-

 tiliser,  seeds,  pesticides,  insecticides,
 slectricity,  rates,  canal  water  rates
 and  various  other  things.  I  hope,  by
 and  large,  the  farmers  already  realise
 that  this  government  is  the  only
 friend  that  the  farmers  in  India  can

 look  to  for  help  and  that  these  exploi-
 ters  and  so-called  leaders  who  are

 instigators  and  not  in  reality  farmers’
 friends  will  not  be  able  to  strengthen
 their  hold  upon  the  sentiments  of  the
 farmers.

 (The  Lok  Sabha  adjourned  for  lunch
 till  ten  minutes  past  Fourteen  of  the

 Clock)

 The  Lok  Sabha  reassembled  after
 Lunch  at  fourteen  minutes  past  Four-
 teen  of  the  Clock.

 (Mr.  Deputy  SPEAKER  in  the  Chair]

 ELECTION  TO  COMMITTEES

 (i)  Pusuic  Unperraxincs  ComMirrrs

 SHRI  BANSI  LAL  (Bhiwani);  Mr.

 Deputy  Speaker,  Sir,  I  beg  to  move  the

 following: —

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manna
 required  by  sub-rule  (3)  of  Rule
 254  read  with  sub-rule  (1)  of  Rule

 8128  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 One  member  from  among  them-

 selveg  to  serve  aS  g  member  of  the
 Committee  on  Public  Undertakings
 for  the  unexpired  portion  of
 the  term  of  the  Committee  vice
 Shri  P.  A.  Sangma  ceased  to  be  a

 member  of  the  Committee  on  his

 appointment  as  a  Deputy  Minister.”

 MR.  ‘'DEPUTY-SPEAKER:  The

 question  is;

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner

 required  by  sub-rule  (3)  of  Rule
 254  read  with  sub-rule  (1)  of  Rule
 331B  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 one  member  from  among  themsel-
 selves  to  serve  aS  a  member  of  the
 Committee  on  Public  Undertakings
 for  the  unexpired  portion  of  the
 term  of  the  Committee  vice  Shri
 P,  A.  Sangma  ceased  to  be  a  mem-
 ber  of  the  Committee  on  his  appont.
 ment  as  a  Deputy  Minister.

 The  motion  was  adopted.

 (ii)  COMMITTEE  OF  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHEDULED

 SHRI  R.  R.  BHOLE  (Bombay-South
 Central);  Sir,  प  beg  to  move  the  fol-

 lowing:

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner

 required  by  sub-rule  (3)  of  Rule
 254  read  with  sub-rule  (1)  of  Rule
 312B  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,
 One  member  from  among  themselves
 to  serve  as  member  of  the  Commit-
 tee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  for
 the  unexpired  portion  of  the  term
 of  the  Committee  vice  Shri  Balesh-
 war  Ram  ceased  to  be  g  member  of
 the  Committee  on  his  appointment
 as  a  Minister  of  State.”
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 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  the  members  of  this  House

 ido  proceed  to  elect  in  the  manner

 requiregd  by  sub-rule  (3)  of  Rule

 254  read  with  sub-rule  (1)  of  Rule
 331B  of  the  Rules  of  procedure  and

 Conduct  of  Business  in  Lok  Sabha,
 one  Member  from  among  themsel-

 ves  to  serve  aS  a  member  of  the

 Mittee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  for
 the  unexpired  portion  of  the  term

 -of  the  Committee  vice  Shri  Balesh-

 war  Ram  ceased  to  be  a  member  of

 the  Committee  on  his  appointment
 as  a  Minister  of  State.”

 The  motion  was  adopted.

 MONOPOLIES  AND  RESTRICTIVE
 TRADE  PRACTICES  (AMENDMENT)

 BILL*—Contd.

 MR.  DEPUTY-SPEAKER:  The
 House  wil]  take  up  further  considera-
 tion  of  the  following  motion  moved  Ly
 Shri  Shiv  Shankar  on  the  21st  Novem.

 ber,  1980,  namely: —

 “That  leave  be  granted  to  intro-
 duce  a  Bill]  further  tao  amend  the

 Monopolies  and  Restrictive  Trade
 Practices  Act,  1969.”

 Mr.  Chitta  Basu,  you  wanted  to

 say  something  on  this.

 SHRI  CHITTA  BASU  (Barasat):
 Last  Friday,  ।  opposed  the  introduc-
 tion  of  tie  Monopolies  and  Restricted
 Trade  Practices  (Amendment)  Bill
 1980.  The  grounds  on  which  ।  want
 to  oppose  this  Bil]  are:

 First,  as  I  have  mentioned  earlier,
 Artiele  29(C)  of  the  Constitution  pre-
 cisely  states  that  the  operaion  of  the
 economic  system  does  not  result  in
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 the  concentration  of  wealth  and  means
 of  production  to  the  common  detri-

 ment,  that  is,  the  Directive  Principles
 of  the  Constitution.

 My  second  argument  is  that  this

 proposed  Bill  will  resul  in  the  con~

 centration  of  wealth  and  that  would

 again  be  to  the  common  aetriment.

 Therefore,  the  spirit  of  Article  a9C

 is  being  violate  by  this  proposed  Bill.

 Sir,  you  wii]  know  that  the  Bill  also

 takes  away  the  right  cf  the  MRTP
 Commission  to  sit  in  judgement  as  io

 whether  a  particular  undertaking  is  a
 dominent  undertaking.  If  that  under.

 taking  extends  its  capacity  to  produce
 goods  for  export  and  if  that  under.

 taking  is  engaged  in  extending  ts

 capacity  for  the  purpose  of  export,
 then  the  wealth  created,  the  assets

 created,  by  the  process  of  export
 shall  not  be  taken  into  account

 by  the  MRTP  Act  in  the  matter  of

 determining  the  fact  as  to  whether
 that  particular  Undertaking  is  dorni-
 ment  or  not.  Ther@fore,  this  is  in

 flagrant  violation  of  the  basic  objec-

 tives,  of  the  MRTP  Act  which  is

 sought  to  be  amended  by  an  Ordinance,
 The  entire  purpose  of  the  MRTP  Act
 is  being  defected,  is  being  negated  by

 thig  amending  proposal.  Therefore,  I
 do  not  say  that  the  MRTP  Act  is  a

 foolproof  instrument  in  the  matter  of

 checking  or  arresting  the  concentration
 of  wealth  and  assets.  It  has  got
 certain  teeth.  But  those  teeth  are

 being  removed.  That  being  the  case,

 the  MRTP  Act  छा!  be  rendered  tooth.

 less,  more  ineffective  and  as  a  matter
 of  fact,  it  will  become  infructuous.

 My  second  objection  is  that  this  Rill
 is,  a  deliberate  attack  on  the  Indus-
 trial  Policy  Resolution  of  1956.  I

 would  like  to  stress  on  this  point  that
 the  1956  Industrial  Policy  Resolution
 was  not  merely  a  statement  of  the

 Government  but  that  was  also  adopt-
 ed  by  the  then  Parliament.  Thetis
 the  ‘policy  declaration  of  the  Parlia-

 ment,  the  higher  forum  of  the  nation.
 And  thig  Bill’seeks  to  defeat  or
 ।  -  -
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